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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD SENCH
AT HYDERABAD

0.4, No. 1036/41 Dt of Decision : 29-7-94.

1. Y.Ch. Nagaiah
2. M. Gali Weddy . .
3. M. Yenkoba Rao , <« Applicants.

Vs

1. The Divi sional Enginagr,

Telecom (Rural)

Hyderabad - 500 050.
2. 'he General Mansger,

Hyderabad Telscom Di strict,

Hyderabad - 580 033. ‘
3. Union of India rep. by the

Secretary, Ministry of Finances,

Daptt. of Expenditurg.
New Delhi - 110 001+ .. Respondents.,

Counsel for the Applicants : Mr.C.Suryanarayana

Counsel for the Respondents : Mr. N.R.Davaraj, 5r.CGSCe

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (3Junt.)
THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)



0.A.No. 1036/983)

ORDER

( As paf the: Hon'ble Sri A.\.Haridasan, Member(3) )

The prayer in the OA is for a declaration that
the applicanfs are pntitled to_payment of HRA and CCA
svery month at Hyderabad city rate as indicated in
the table in para 4.2 of the 0.,A. and to direct thas
respondents to pay the same besldes paying the arraars

within threes months from the date of receipt of tha

order. '
Aokals 7t lemid fet”

2, Leaving out the matafiah/facts, the deteils'can
Y~

be stated as thus. The applicants 1 and 2 have been

working at Miyanpur since May, 1988, and the 3rd appli-

cant since Dscember, 1990, HRA was being paid to

staff working in’Niyanpur till April, 1988 at Hydsrabad

city rate and not paid thereafter, sven inspite of the

proceadings of the District Collactoé, Hyderabad dt,

29-B—Bﬂ'in which the list of villagas for. the purpose

of adﬁissibility of the HRA and CCA to the Central

and State Government offices at the Hyderabad city

rate including the Miyanpur \illaéa.alsa. As the

staff working in Sarilingémpally vware not being paid

HRA and CCA at Hyderabad city rate, 1ﬁéy approached

the Tribunal by Piling DA No.424/87 and as the above

said DA was allowsed HRA and CCA with arrears uere

paid to them, But HRA and CCA at Hyderabad city rate

——

was not paid to the applicants., The case of the appli-

‘canta is that the Miyanpur villags in which they are
working is within 8 Km from tﬁa periphery gf the
Hyderabad Urban aggiomeration and therefore there is
no justification for denying the benafit bf HRA and CCA

to them,



2. In the reply étatament filad on bahalf of

the respondents it has been contended that the Niyan-

" pur village which is now part of Sarilzngampalli

municipal area was not included in ths list of villages

Y

40

mmmnsuad hu tha District Collector for the purpose of

admissibility of HRA and CCA at Hyderabad city rate —

and tharefore the claim of the applicants do not have

a legitimate basis.

3. . Subssquent development during the pendency af

" the applicant has narrqued doun the controversy to a

considerable extent. It is admitted bf gither side
that u.a;f‘ 1=-3=31 basing on a policy decision the
Miyanpur ;illaga which is part of the Serilingampally
municipalrarea has been included in the list of blacas
for the purpase of adnissibility of HRA and CCA at
Hyderabad city rate and that HRA and CCA are being
paid to the staff working iﬁ that villaga nou. 5So,
the scaope of controversy is nouw limited to the diffé-
rence of arrears of HRA and CCA for the pseriod from
May, 1988 and 1-3-91, |

wWhe -
4, Sri C. Suryanarayana,appaared for the applicants,

% A feliporns VA 4

produced far our perusal a cupykphich is said to be
[ 2P

‘that of a Hyderabad urban agglomeration along with a

list of villages which would apparantly show that

the village in questidn‘is part-o? the urban &gglo=-
meration of Hydeiabad. S5ri N.R.Dsvaraj, learnad |
Central Government Standing Counsel pointed out certain
tamparing at the top of tﬁe list, which according to
him ﬁnuld render the documents ﬁighly;SUSpicious.' He

also produced for our perusal azgipy dfimapdrawn by

i

oed

.



the Survey of India and approved by tha Central
government which was adopted by tha Census Oepart-
ment Fdr 199% Census. According to this map the
village in gquestion daéa not fnrﬁ part of the Hyder-
abad urban agglomeration. 1In vieu nf this conflicting
documants we do not have suffxcient matarials before
us to take a positive decision as to whether the
village in question did actually fall within 8 Km

af the periphery of Hyderabad city, Sri Devaraj

also brought to our notice a letter of the District
Collactor dt.21-8-89 in which a mention is made about
a report of the Executive Engikaer, PWD stating that
the Miyanpur village is situated 9,7 Km North from
theijperiphery of the Hyderabad Municipal'Corpufation
- limits, Since tﬁe dispute inwvolved in this case was
only regardlng the arrears of allowances Por tha
period betwesn Nay. 1988 and March, 1991 we are of

tha consxdarad view that the propar course would be

to leave it to the concsrned authority to take decision
in the matter after referring to the compstent revenug

T 7,.—'_ oy g
authorities., L3 Efyc Tl

Se In the result the application is disposed of

with a direcﬁion to respondents toc take a dacision

as to whether Miyanpur village which is now part of

Serilingampally municipality is situated uithiﬁ the

area ﬁ%iyﬁich HRA and CCA would be admissible at the

Hyderabad city'rata in accordance with the rules,even pnoy
My 194 after referring the auestion to the competent revenus

and sther authorities, A decision, as directed above

to be taken by the respbndents within a period of

..5
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six months from the date of communication of a copy of

this order, and communicate to the applicants. There
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| (a.B. ﬁ"?hff' (A, U\Haridasan) ",,«~f"’i""'7f_ﬁ
/f)rm

Dt, 29=7=1994 Deputy nglstrar (audl )
Dictated in Open Court

ks
Copy to:-
Ta The'DiVisiunal Enginesar, Talacum(Ru:al), Hydarabad—DSD.
2. The Ganeral'managmr, Hyderabad Telecom District, Hyderabad-033

3. Secretary, Ministry of Finance, Deptt. of Expendlture, Union
of India, New Dalhi~001. o

4. One copy to Sri. CJSuryanarayaﬁa, advocata, CAT, Hyd,
5. DOns copy to Sri. N.R.Devaraj, 5r. CG3C, CAT, Hyd.
6. One copy to'Libraby, CAT, Hyd.

'7. Une spare copye.

Ram/-
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